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Arrangement for Government 
L ltif>ti«i

682. Shri Anirndh Sinha: Will the 
Minister of Law be pleased to refer 
to the reply given to Starred Ques
tion No. 124 on the 13th November, 
1997 regarding decisions arrived at 
the State Law Ministers’ Conference 
and lay a statement on the Table 
showing the steps taken for:

(i) reducing legal expenses ot Gov
ernment;

(ii) making arrangements for Cen
tral Government’s litigation in the 
High Courts and subordinate courts 
and State Government's litigation in 
the Supreme Court; and

(iii) providing legal aid to the 
poor?

The Deputy Minister of Law (Shri
Hajamavis): A statement is laid on
the Table of the House. [See Appen
dix III, annexure No. 46.]

A m ass 1m W fh  Coarts
H I  Shri AaM U i SJnfca: Will the 

Minister of Beau Affairs be pleased
to refer to the reply given to Starred 
Question No. 124 on the 13th Novem
ber, 1957 and lay a statement on th* 
Table showing to what extant th* 
decisions arrived at the State Law 
Ministers' Conference have so far 
been implemented for;

(i) clearing arrears in High Courts; 
and

(ii) checking corruption in the 
administrative machinery of Law 
Courts?

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
(i) The conclusions reached at the 
State Law Ministers' Conference held 
on the 18th and 19th September, 1957 
were more in the nature of recommen
dations requiring action by the High 
Courts and the State Governments. 
Each Law Minister was requested to 
place before the Judges of the State 
High Court for their consideration 
the conclusions pertaining to the 
item—heavy arrears and delay in the 
High Courts. A conference of the 
Chief Justices of the various High 
Courts was held in the third week of 
October 1957. The conference dis
cussed the measures to be taken to 
tackle the problem of arrears in the 
High Courts.

The Central Government have 
sanctioned the following temporary 
posts of Additional Judges to help in 
clearing the arrears.

Name of High Court No. of Tenure of the
Additional post
Judge* ,sanctioned

Allahabad . . .  . . .  2 Two yean.
Andhra Pradesh 3 Two years.
B om bay........................................................... 4 Till
Calcutta..................................  4 Twoyear*.




